CENTRAL ADMINISTHAT IVE TRIBUNAL
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Telacom Pensioners Association, PETIT IONEK(S)

306}5“8»1.

Shri J.L . Sarkar and

Shri M, Chanda. - ADVOCAT E FOR THE
, . PETITIONER (S)
| VERSUS
Union.8f India and Others - RES FONDENT (3) ‘

Shri G. Sarma, Addls C.G.S.C,

ADVOCATE FOR THE

RESFONDENT (S) B

THE HON'BLE JUSTICE SHRI S HAQUE, VICE-CHAIRMAN

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER (R)

l.

2.
3.

4,

Whether Reposters of local papers may be allowed to'
see the Judgment?

T be referred to the Reposter or not ?

Whether their Lordshlps wish to see the fair copy .of
the Judgment ?

Whether the Judgment is to be 01rculated to the other

_ Benches 7.
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Judgment delivered by Hon'ble Vice-Chairman.
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IN THE CENTRAL ADNINISTWATIUE TRIBUNAL
GUUAHATI BENCH

Orlglnal Appllcat1on No. 136 of 1994

Date of decxsxon : This the 1st day of August 1994,

Hon'ble Justics 5Hri_3. Haque, Vicae-Chairman -

Hon'bla Shri G.L, Sanglyine, Member (Administrativa) .
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Central Govarnmant Telscom Pen81oners Association, Guwahati,
Shri Bidhyadhar Barman, -
Shri Sudhendu Kumar Bhattacharjes,’
Shri M,N, Sarma,

Shri B, Borkakatl,

Shri H.P. Sen,
Shri P N Das,
Shri Shiba Pada Chakraborty,
Shri'5¢ Rahman,

Shri D K, Baruah

Shri Nandachand élngh

Ms Ranidas,

Shri Ranglf Kr Das,

Shri Madhab Das,

Mrs Jhunu Dhar,

The applicants No.2 to 15 are

retired employees of the-Telecom

Department of Government of Indla,

Assam Circle and are members of ths

Central Government Telecom Pensioners o
Association, Guuwahati, - eeses Applicants

Advocate Shrx J L, Sarkar and 5hr1 M, Chanda,

it

—VGI‘SUS-

The Union of India
Through the Secrstary to tha
Government of India,

Ministry of Finance, Dapartmen» of

2.

3.

Expenditurs, Negw Delhi
The Director General, |

Telacommunications,
Sanchar Bhawan, New Delhi

The Chief Generalfmanagér,

" Assam Telecom Circle,

Ulubari, Guwahati. , _ esese Rospondents

Advocate Shri G. Sarma, Addl. C.G.S.C,
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HAQUE.J. o

This‘case is taken up at 2 PN for hearing and
disposal. Learned counsel,mr'j;L. Sarkar and learned
Addl, C.G.3.C, ﬁr,G. Sarma afa}prasent;\Shri N.K, Rabha,
Assistant Director of the Departmént of Telecom, Guuahati,

is also present with records. They make their submissions.

2. Mr G, Sarma submits that the Group 'C' and ‘D!

empioyees of the Department of Telecom, are allowed to

‘drau 5pecialn(0uty) Allouwance (SGA) with all arrears and

current pursuant to the judgment in:0+A.No.87/89,
0.A.Noe.124/89 and‘D.A.No.BG/BQ with undertakings thét
draval of the allowances ‘would be subjact\to the result

of tha SLP before the Suprems Céurt. The psrsons pressntly
retiring have also given éuch undeétakings. It may be

mentionad hers that the raview application against tha

judgment of these three cases had been fajected by'the

Cuttack Bench vide judgment dated 26.3.,1993. Thersupon
the respondents have preferred an SLP before the Supreme
Court, but stay order was not granted. Therefore, the

employess of Group 'C! and 'D' are drawing current 3DA, .

Thess fourtesn applicants have retired from
sarvice and'they Qera similarly "situated and circumstanced
with that of the applicants of the abovs three cases and
soy thay were also entitled to SDA with effect from
14111983, There should be no discrimination with regard
to the claim of the applicants. They should also be

allowed to draw their SDA uith affsct from 1.11.,1983 till
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the date they rétirad by executing similar undertakings.

It will be a hardship on them if they are debarred to

‘drau their dues as they had retired, Léarned counssl

Mr J.L, .Sarkar submits that the applicants are ready to

| give undertakings.

4 This application is allowed. The\rSSpondents are
directed to release arrsar 30A of thess fourteen applicants -

within a period of sixty days from the date of receipt

capy of this judgment/order for the period from 1.11.1983

to their respective date of retirement, after obtaining

necessary undertakings,

We make no ordar as to costs, -
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